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BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE, BHOPAL
Original Application No. 71/2024

IN THE MATTER OF

Tahir Hussain ... Petitioner
Vs.

Ministry of Jal Shakti & Ors. ...Respondents

REPORT ON BEHALF OF MINISTRY OF JAL SHAKTI (MoJS) &
CENTRAL GROUND WATER AUTHORITIY (CGWA)

1. I, Rakesh Kumar Kushwaha, aged about 48 years S/O Late
Shree R.C. Prasad Working as, Regional Director having
office at Central Ground Water Board, Western Region, 6-
A, Jhalana Doongari, Jaipur-302004 do hereby solemnly
affirm and state on oath as under on behalf of Respondent
No. 1 & 2 hereinafter referred to as Answering Respondents.

2. That I am in my aforementioned official capacity, well
conversant with the facts and circumstances of the present
case on the basis of the documents and records available in
the department. As such, I am competent and authorized to
swear this counter affidavit on behalf of answering
respondents.

3. That I have read and understood the contents of the present
affidavit and states that the contents mentioned in the

; Affidavit are true and correct to the best of my knowledge.
WL 4 g

Brief Fact

4. That the applicant in the in instant matter has raised the
issue regarding extraction of ground water by the Rajasthan

State Industrial Development and Investment Corporation
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Ltd. (RIICO) in 409 industrial areas situated in 33 districts in
Rajasthan from illegal borewell for the purpose of commercial
activities without having any permission from CGWA was
raised.

5. That the matter was last listed on 24.09.2025 wherein
Hon’ble Tribunal issued directions to CGWA. Relevant

paragraphs and response of CGWA is as under:

a. Hon’ble Tribunal vide para 8 of the said order directed
CGWA to take necessary action for taking remedial
measures as well as to regulate the extraction of ground
water without any further delay and also directed to take
care the environmental compensation as mentioned in
Section 15 of the notification dated 24.09.2020and to take
action accordingly.

b. In this regard it is most respectfully submitted that RIICO

(R-6) challenged the orders dated 10.07.2024 &

12.08.2024 passed by Hon’ble Tribunal in the instant

matter, before Hon’ble Supreme Court through Civil

Appeal No. 4481-82 of 2025. RIICO has also submitted

an undertaking before the Hon’ble Supreme Court stating

that RIICO will not supply groundwater even for domestic
use of the workers and employees in that area without
permission of CGWA. The undertaking further states that

RIICO is also willing to pay the charges and if necessary

. ~“even the penalty. In-spite of the undertaking given, RIICO
has not applied for No Objection Certificate (NOC) as a
PSU for groundwater withdrawal for its industrial area(s)

under the Infrastructure category of MoJS guideline.
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c. In view of the undertaking given by RIICO, Hon’ble
Supreme Court vide order dated 24.03.2025 in C.A. 4481 -
82 of 2025, directed CGWA that coercive measures against
RIICO for recovery of EC shall not be taken. Accordingly,
CGWA has not pursued the recovery of Environment
Compensation already imposed on and communicated to
RIICO.

d. Apart from above, Para 9 and Para 10 of the order dated
24.09.2025 of Hon’ble Tribunal is relevant to MoJS/

CGWA. The paras are reproduced below.

9. Learned counsel for the respondent — RIICO has
raised the issue of utilization of
Jund/penalty/ environmental compensation by the
CGWA. It is not the issue uwith the present
application; however, non-utilization of fund does
not create any right in favour of the violator for not
complying the notification so far as extracting the

ground water without any authority is concerned.

10. However, we further direct the CGWA to
submit a report with regard to the action taken by
the authority for recharge of ground water in this
area under petition as well as in the States of
Madhya Pradesh, Chhattisgarh and Rajasthan

during last 5 years. Put up with the latest report.

e. In this regard, it is most respectfully submitted that the
charges levied by CGWA, i.e. Ground Water Abstraction/

Restoration Charges/ Penalty/ Environmental
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Compensation/ Application Fee are deposited by Project

Proponent directly into Consolidated Fund of India

(CFI). Govt of India implements schemes relating to water

conservation/artificial recharge of which MGNREGS is the

main scheme.

i

The MGNREGS guidelines include a

comprehensive list of activities that qualify for

funding under the water conservation mandate.

These works fall under the Natural Resource

Management (NRM) category and include:

Rainwater harvesting structures:
Construction and renovation of check
dams, percolation tanks, farm ponds, and
community tanks.

Groundwater recharge structures:
Building recharge pits, recharge shafts,
and filter systems for borewell and open
well recharge.

Watershed development: Works like
contour trenching, contour and field
bunding, and boulder or gabion structures
to control water runoff.

Rejuvenation of traditional water
bodies: Desilting and reviving traditional
lakes and tanks.

Micro and minor irrigation works:

Development of canals and field channels.




1259

» Afforestation and plantation: Works that
help improve water retention in the soil.

ii. As per data available on MGNREGS Portal, total
56,15,093 works have been completed in the
country under the activities related to Water
Conservation/ Artificial Recharge during last five
years (2021-22, 2022-23, 2023-24, 2024-25 and
current year 2025-26 up to 14.11.2025). Activity-

wise break-up is given in following table.

Activity Completed Works
Afforestation 1557707
Traditional water bodies 606167
Water Conservation 2636475
Watershed management 814744
Grand Total 5615093

iii.  Further, as directed by Hon’ble NGT vide Para 10
of order dated 24.09.2025, works completed
under these activities in the states of Rajasthan,

Madhya Pradesh and Chhattisgarh during last

five years (2021-22, 2022-23, 2023-24, 2024-25
and current year 2025-26 up to 14.11.2025) are
provided in following table (as per data available

on MGNREGS Portal).

Madhya
Rajasthan Chhattisgarh
Pradesh
Activity Completed Completed Total
Completed
Works Works
Works
Afforestation 35429 50152 22200 107781
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Madhya
Rajasthan Chhattisgarh
Pradesh
Activity Completed Completed Total
Completed
Works Works
Works
Traditional water
30577 22756 34780 88113
bodies
Water
83747 320453 68603 472803
Conservation
Watershed
14705 57184 22675 94564
management
Grand Total 164458 450545 148258 763261

iv. In order to prioritize the areas for taking up
water conservation measures under MGNREGS,
the MGNREGS framework has been amended on
23.09.2025 (copy enclosed as Anneuxre-I). The
relevant portion of the notification is reproduced

below:

“Provided further that the assessment units (Blocks)

classified as 'Over-exploited, ‘Critical’, ‘Semi-
critical’ and ‘Safe’ in the available Dynamic Ground
Water Resources Assessment Report, by the Central
Ground Water Board (CGWB), shall be treated as
priority areas for intervention, and the District
Programme Coordinator or Programme Officer shall
ensure that a minimum percentage of the works to be
taken up in the assessment units (Blocks) in terms of
cost, shall be for water conservation, water harvesting
and other water-related works as per following,

namely:-
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{a) 65 per cent in ‘Over-exploited’ and ‘Critical’ rural
blocks;
(b) 40 per cent in ‘Semi-critical’ rural blocks; and

(c) 30 per cent in ‘Safe’ rural blocks.

6. That the present report may kindly be taken on record and
into consideration and the Hon’ble Tribunal may pass
appropriate order(s), direction(s) as deemed fit and proper

under the facts and circumstances of the present case.

Verification

Verified at Jaipur on 17th November, 2025 that the contents of the
above affidavit are true and correct to the best of my knowledge

and belief, nothing material has been concealed there from.

el Shakt)

YT e
rees, RD & GR

THROUGH ADVOCATE

[GIGI.C.GEORGE]

STANDING COUNSEL (UOI)

CH. No. 457, Lawyers Block-1,
Delhi High Court, New Delhi
Email: gigicgeorge.adv42@vahoo.in
M-9810625315
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T €. S1.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.5 -2.Te.-31.-23092025-26 6311
CG-DL-E-23092025-266311

ETETIOT
EXTRAORDINARY
AT | —Eve 3—I9-TvE (i)
PART I1—Section 3—Sub-section (ii)

grfee ¥ THfAT
PUBLISHED BY AUTHORITY

|, 4170] T Reeht, oY, R 23, 2025/3 = 1, 1947
No. 4170] NEW DELHI, TUESDAY, SEPTEMBER 23, 2025/ASVINA 1, 1947
DI IR EEIGE EIG ]

% feeety, 23 frawaw, 2025

FT.T. 4288(37).—HGTCAT T T ATHIOT TSE T sTfafaas, 2005 (2005 #r 42) #F
T 29 1 ITLTT (1) FIT T&T ARRAT AT TN FLd U, Feald ThlT, T AT § HqE g 6 UAr
FIAT SATALTF A FHHNT &, I ATAAIT hf SAqg=T 1 H Fofertera sfiT gengs w2t g, 9. -

HETCHT Tieft TET ATHIOT TSI LT Aferf=am, 2005 it A=A |, A2 4, ST A8 2 § IaeT_ &

are et s e ST -

Ferq o, FET = A (HSfesedadl) g1 ITasd Ao o Jara" qedisd e §
'Over-Exploited’, 'Critical', ‘Semi-Critical’ =¥ 'Safe’ & ®7 ¥ aifid qedTHd ATl (3ATH) HI
FTAATET o oTT ITTHHRAT ATl &= o &9 8 AT 10T, S 6 [or 167 au=aa 7 F1E%9 ATt
Tg FIATET T o AT 6 HIH H (0l § (o0 ST AT HTAT HT AATH TIAAT STA FLET, STl F=IT
3T o= ST HadT FEAT 6 forw Heferfed & SIqam gnm,

(%) ‘Over-Exploited’ 3 ‘Critical’ aTHIor sotis & 65 wiaera

6306 G1/2025 )
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(@) ‘Semi-Critical’ FTHTT seATshT | 40 Tiaerd
(1) ‘Safe’ ATHIT st H 30 Tiaerd

[®T. &. 5-11017/05/2021-317=-VII]
Tt TrwETe wistraTwy, dF afee
feoqofy: wgreRT wiEft g amher T I atafREm, 2005 Fi SAEEl-1 Fw Ul aw §elr
Frem. 323(:), faAi® 6 ATH, 2007 @7 Henftda fFar @ oo SR sifow @ se
1.3, 3622(31), e 6 /e, 2025 F777 |errtaa {3 wr =m)

MINISTRY OF RURAL DEVELOPMENT
NOTIFICATION
New Delhi, the 23rd September, 2025

S.0. 4288(E).—In exercise of the powers conferred by sub-section (1) of section 29 of the Mahatma Gandhi
National Rural Employment Guarantee Act, 2005 (42 of 2005), the Central Government being satisfied that it is
necessary and expedient so to do, hereby makes the following further amendments to Schedule | of the said
Act, namely:-

In the Mahatma Gandhi National Rural Employment Guarantee Act, 2005, in Schedule I, in Paragraph 4, in sub-
paragraph (2), after the proviso, the following proviso shall be inserted, namely:-

“Provided further that the assessment units (Blocks) classified as 'Over-exploited’, ‘Critical', Semi-critical’
and ‘Safe’ in the available Dynamic Ground Water Resources Assessment Report, by the Central Ground Water
Board (CGWB), shall be treated as priority areas for intervention, and the District Programme Coordinator or
Programme Officer shall ensure that a minimum percentage of the works to be taken up in the assessment units
(Blocks) in terms of cost, shall be for water conservation, water harvesting and other water-related works as per
following, namely:-

(a) 65 per cent in ‘Over-exploited” and ‘Critical’ rural blocks;
(b) 40 per cent in ‘Semi-critical’ rural blocks; and
(c) 30 per cent in ‘Safe’ rural blocks”.
[F. No. J-11017/05/2021-RE-VII]
ROHINI RAMDAS BHAJIBHAKARE, Jt. Secy.

Note : Schedule | of the Mahatma Gandhi National Rural Employment Guarantee Act, 2005 was first amended vide
number S.0. 323(E), dated the 6th March, 2007 and lastly amended vide number S.O. 3622(E), dated
the 6™ August, 2025.
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